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EHRI SAMAR GUHA: He aad
that in the course of his reply to the
point raised by Shri Dinen Bhatta-
charyya be would deal with it and
reply to my question. He categori-
cally said it.

MR. SPEAKER: I will ask him to
do i, if he has sald it 1 will see
the proceedings. If it is there, I will
ask him.

SHR! JYOTIRMOY BOBU (Die-
mond Harbour): I wrote to you....

MR. SPEAKER: You write about
80 many things.

SHRI JYOTIRMOY BOSU: This is
sbout {tems 19 on today's agends. This
item should not have come on the agen-
da because yesterday the hon. Deputy-
Speaker who was in the Chair had
cloarly ruled....

MR SPEAKER: I have not yet
come to that, Shri Pranab Kumar

Mukherjec)

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1072-73

STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERJEE): ]
beg to present a gtatement showing
Demandy for Excess Grantg in respect
of the Budget (General), for 1972-78.

13.08 hes.

SHRI JYOTIRMOY BOSU (Dwm-
mond Harbour): I want to make a
submission. I have written to you
earlier.

Immrpﬂudtuu;thilltmﬂo.
19 put in the list of business today
because yesterday it was sufficiently
cleared by the Chair that the Bill
suffered from a number of disabilities
and unless the Bill was rectified, it
could not be introduod,

MR SPEAKER: Ley him complete
his speech.

SHRI JYOTIRMOY BOSU: The
same Bill cannot come in the list of
business unlesg it iz redrafted. I
want to quote what the Chair had
sald. Earher Shri K. Brahmananda
Reddy had gald:

‘If you think that thiy gecucn
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Then the Deputy-Speaker said:

“I think we must be thankful to
the Home Minister for being very
draightforward and very generous.
‘We mugt appreciate it He has
stated and accepted that perhaps
this particular clause should be re-
drafted to make the intention clear”.

‘I that is the intention, I think
we must appreclate this gesture.”

“Therefore the consequence of it
iz that perhaps we must postpone
consideration of this Bill until it is
re.drafted”

Then Brahmananda Reddy
said: =

“This Is only introduction. The
Bill wil] come Iater”

Then Shri K. Lakkappa said:
“How can we postpone it?"”
Then an Hon, Member said: “Why
not"
After that Shrl K. Brahmanande
Reddy said:

“This is only Introduction. The
Bill will come later, in the next
session. Then if it becomes neces-
sary, certalnly....(Interruptions).”

Thepn Mr. Deputy-Speaker s.id;
“Just a minute. Order rlease
Now, the point {s that, we are ex-

pected to do things with the utmost

“It seemy there ig something in
it. Then I think in all responsibi-
lity, even the introduction is an im-

now everything becomes Infruc«
tuous. (Interruptions)

&

MR. BPEAKER: Mr. Jyotirmoy
Bosu, please sit down. I have seen:
the last observstions of Mr. Depuly-
Speaker. It reads like this.

“T think, it is very good. I an
thankful to Mr. Raghu Ramalah for

I fully uphold what he seid
that the Minister is in the midst of
his reply and that he has not com-
pleted his reply. Then whatever !
sald by way of interventior

MR. SPEAKER: I have read out
the concluding remarks of the De-
puty-Speaker. (Interruptions),

MR. SPEAKER: The question has
become quite complicated.

SHRI JYOTIRMOY BOSU: You
please read the prooeedings



drafting is done there. So, over other
matters, the Bill, whatever be the
position, has to be put to the House.
There is no option for the Speaker.
But in between you said that you
were willing to go into paraphrasing
and all that.

SHR] DINEN BHATTACHARYYA
(Serampore):  Re.drafting and not
paraphrasing.

MR. SPEAKER: Then I have
found so much of compllcations, I
have gons through the proceedings
end certain other points were also
raised especially by Mr. Chatterji and
some others.

8o, it is very difficult to combine
them together and then geét through
all that rigmarole t{hat hag come to
be built around this.

SHRI INDRAJIT GUPTA (Al.
pore}: There is no rigmurole.

MR. SPEAKFR: Rigmarole, gbser-
vation, suggestion and objection and
so much is there. I slept quite late
at night after I finished it. Now, I
fee] that if you are willing and it you
are just to introduce it and if you are
not to pass it, what is the hurry
about it. No point of order. Let me
hear the Minister. I have seen that
the Nagaland Budget is waiting Mr.
Sezhiyan raised that point last time.
There is no time left for that also.
Then there are some other hills also.
Like the Untouchability BIIL

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 1 was #t7ing to téll the
"House yésérdey Wiat Yot of criticlem

MR. SPEAKER: Just {wo minutes
You have said so many things.

SHR!I K, BRAHMANANDA REDDY:
Then, several hon. Memberg also rais-
ed some queries, raised some doubts.
On that the Deputy-Speaker made
some formulations ang in formulating
he gave us an impression that he bad
also some regervation. ... (Interrup-
tions) about any particular word and
he also emphasized in clause 15A (1)
with regard to the word ‘and’ also.
Then, 1 said: “Let us understand the
scope of the Bill. It is limited in
scope and if there is any word which
has got to be changed to convey the
intention in the BIN, certainly we
have np objection” It does not mean
that 1 have any doubt in my mind.
So far as our Department is concern-
ed, we have no doubt about it. Phra-
seology used here ...(Interruptions).
....no, Mo absoluiely not.

Therefore, Sir, when the hon, De-
puty Speaker also felt about certain
words, I said: “Cerfainly it is for
introduction and at any stage we can
amend a word Or two to convey the
intention of the BillL. There is no
objection.” Our intention iy that it
is limited in the scope, that it relates
to the North-Eastern Region and it
relates to prejudicial act. If a pre-
judicial act is attempted to be com-
mitted or abetted.....

MR. SPEAKER: Then it should
have been made clear in the beginn-
ing.

SHR! K. BRAHMANANDA REDDY:
It is absohstely clear; there is no doubt
about it. Only the hon. Members
must have the patients to listen for a
while. (Interruptions)

SHRI JYOTIRMOY BOSU: There
s no truth in thet.... (Interruptions).
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SHR] INDBRAJIT GUPTA: Sir, will
you kindly clarify one thing? Yes-
terday after we had raised ell cur

" warious points, points of objections
including points of orders and Jther
points and so on, at a certain stage
the Deputy-Speaker said that he v onl-
ed to hear the Minister on those
points. I want to ask you why It
wag that after the hon. Minister had
covered only one point, the Deputy-
Speaker did not permit him to pro-
ceed any further, Why? Please lock
at page 28,514 of the proceedings.
The Deputy-Speaker wag asked by
us—will you not hear him on the
other points also, will you not hesr
him regarding the memorandum on
delegated legislation, will you not
hear him on the question of financial
memorandum? Then the Deputy-
Speaker said:

“All that becomes infructuous, 1f
this is accepted, that the wording
has not been quite happy, then
everything else becomeg academic.”

He did not allow him to proceed with
his reply. I? he says the Bill necds
10 be re.drafied, that is sufficient 1n
the opinion of the Deputy-Speaker not
to permit the Minister 1o proceed
further. He said: thigs shoud 1ow be
taken back because you cannot pres
it, in any case; you cannot pass it in
this session. The Minister had ad-
mitted that he only wantsd (o iro-
duce it....(Interruptions).

SHRI R. 8. PANDEY (Rajnand-
gaon): 8ir, 1 shall be grateful if you
will permit md to point out certain
remadies, Since this Bill.... (Inter-
): T am trying to suggest a

INDRAJIT GUPTA: When
the Spesker calls you, you can

SHRI INDRAJIT GUPTA: Why
should you go to his last observation?
(Interruptions)

SHRI JYOTIRMOY BOSU, Sir,
kicdly see pages 28513, 28514, 28518
and 28519 of yesterday's proceedings
(Imterruptions)

SHRI INDRAJIT GUPTA: 8ir, you
have just now bedn pleased to observe
that no time will be left for passing
the Nagaland budget, and the Untou-
chability Bill. And yet, when eveiy-
body 15 agreed, including the Govern-
ment side, that there may be need to
redraft certain portions of the Bill .

SHRI K. BRAHMANANDA REDDY:
No. Sir, I wish to make a submis-
sion, My submission is this. I wanted
lo explain the various points....(In-
terruptions). 1 have alsp said in this
connection that 1if the Bill requures
redrafting. ... (Interruptions)

SHRI JYOTIRMOY BOSU: Sir, on
a point of order ... (Interruptions)

SHRI K, BRAHMANANDA REDDY -
In view of the fact that you have
expressed a wish, namely, that this
motion is only for introduction and
that the Bill will have to come in the
next session, I have no objection it
you gay that the Bill can come in the
next session.

MR. SPEAKER: It that is the
position, if you are willing them
why taking up of all this time?

1 will make it very clear that I
have not approved of the way the
Members approached the will of the
House, not because of any pressures.
but have noted that there is u strong
teeling of disapproving what was done
yesterday. 1 strongly disapprove of
it. That could have been done bty
speeches, that could have been done
in a better manner,

Whether it was because there was
no proper re-drafting or wording or
conveyed,
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which you say now that you did not
say. You say mow that you never
sald that it ghould be re.drafted, I
. read “re-paraphrasing” in the pro-
ceedings, That was the word used.
]

B
" This Bill is not to be pagsed in
this session, it cannot go through in
this session, because we have only
tomorrow left, and I do not want to
take any risk about the Nagaland
Bill, because I saw the earlier obser-
vation of Mr, Sezhiyan when the
other Bills came, and I studied the
matter with the Secretary-General
this morning as to what the position
would be if this Bill dves not come
up today. The Government always
finds out vatious ways of doing
things, but why munnecessarily take
the risk?

It you are not going to have it
passed, if it is just introduction. why
all this trouble?

SHRI INDRAJIT GUPTA: Yes
terday be could have said be had nt
objection. The whole of yesterday

wasted.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It has to be with-
drewn. What is the question °f
postponement?

MR FPEAKER: The quesiion:

“That further debate on the mo-
fion ‘That leave be granfedq f0
introduce a Bill further to amend
the Maintenance of Internal Sacu-
rity Act, 1071' moved by Shrl
K. Brahmananda Reddy, be ~d-

The motion wes adopied

MAY 8, 197
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worw wftey wT i ¥ fag o ¢
(Interruptions)

SHRI C. M. STEPHEN (Muveftu-

puzha): The * motion cannot be

withdrawn, (Interruptions)

MR, SPEAKER: I thank you Mr,

Minister, that you have removed this
headache.

1330 hps,

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen .of
the Clock.

The Lok Sabhg re-ussembled afer
Lunch at thirty-five minuts past
Fourteen of the Clock,

[Mr. DEPUTY SPEAKER in the Chair)

it wy fomd (vrr)  ww
Y 9g whew ar 36 & wAwEre gar o
waferdr smowT quit |

SHRI 8. M. BANERJEE (Kanpur):
Sir 1 would like to say something; I
will be brief. Tomorrow, as you
know, the Parliament ig going to ad-
journ. Bo, I would request the hon.
Ministers to make a statement re-
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MR, DEPUTY-SPEAEER: Order
please; you have made your point,

Now, Bills to be introduced. There
are two Bills to be introduced by the
Law Minister, and two Members, Shri
8 M, Banerjee and Shri Limaye have
given their notices to oppose. I see
that the Bills are very similar.

st Ay fmd: gw @ are Af
LU

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (§HRI
H. R. GOKHALE): Can I take up
both together?

MR. DEPUTY-SPEAKER: No, you
can't. I am referring to thoge who
oppose that they can make only one
speech for both the motions.

H R GOKHALE): I beg to move
for leave to introduce a Bill further

High Court are also hard-pressed,
and they cannot go outside for the
betterment of their wages. We
want that the Supreme Court and
Bigh Court Judges should be given
proper salaries or adequate wages.
(Interruptions) .

W wq fwad (aiwr) : wder
Fer Y07 FTEC B

MR. DEPUTY-SPEAKER: They
can do it in the Lobby or they can
do it in the Central Hall Let us get
opn which our business, There is 100
much noise,

SHRI S. M. BANERJEE; If you
see the Statement of Objects and
Reasons, it says that:

“Since the passing of the Sup-
reme Court Judges (Conditions of
Service) Act, 1958, there has been
no material modification of the
conditions of service of Supreme
Court Judges. There has been &
persistent demand for the improve-
ment of the conditions of service of
the Judges of the Supreme Court.
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